
 
 

IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL 

                           EASTERN ZONAL BENCH: KOLKATA 

           
REGIONAL BENCH – COURT NO. 1 

 

Service Tax Appeal No. 75263 of 2015 

(Arising out of Order-in-Original No. 10/COMM/CE/SLG/14-15 dated 23.12.2014 

passed by the Commissioner of Customs, Central Excise and Service Tax, Siliguri 

Commissionerate, C.R. Building, H. Mukherjee Road, Hakimpara, Siliguri – 734 001) 

 

 

APPEARANCE: 

Shri Narayan Kr. Agarwal, Advocate for the Appellant 

 
Shri P.K. Ghosh, Authorized Representative for the Respondent 

 

CORAM:  

HON’BLE SHRI ASHOK JINDAL, MEMBER (JUDICIAL) 

HON’BLE SHRI K. ANPAZHAKAN, MEMBER (TECHNICAL) 

 

FINAL ORDER NO. 75973 / 2024 

DATE OF HEARING / DECISION: 21.05.2024 

ORDER: [PER SHRI ASHOK JINDAL] 

 

The appellant is in appeal against the impugned 

order wherein the CENVAT Credit distributed by the 

head office of the appellant has been denied on the 

premise that the registered office had not registered 

the appellant in their ISD certificate for distribution of 

input service tax credit. 

2. Heard the parties and considered their 

submissions. 

M/s. Unichem Laboratories Limited 
NH-31A, Bhagheykhola, Post: Majhitar,  

Rangpo, District: East Sikkim, PIN – 737 138  

   : Appellant 

      
VERSUS 

 

Commissioner of Customs, Central Excise and 
Service Tax 

Siliguri Commissionerate  

C.R. Building, Haren Mukherjee Road, Hakimpara,  

Siliguri – 734 001  

 : Respondent 
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3. On perusal of the records, we find that the head 

office of the appellant was registered as Input Service 

Distributor (ISD) which is evident from the Certificate 

of Registration. For better appreciation, scanned copy 

of the same is extracted hereinbelow: - 

 

3.1. Further, when the appellant-unit had started, 

the head office applied for inclusion of the name of the 

appellant-unit in terms of Rule 3(1) of the Service Tax 

(Registration of Special Category of Persons) Rules, 

2005 wherein an ISD is required to apply for 

registration, within a period of thirty days of the 

commencement of business by an assessee. The same 
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has been done within twenty days from the date of 

commencement of business in the present case and 

certificate to that effect, of inclusion of name of the 

appellant has also been obtained. For better 

appreciation, the same is extracted hereinbelow: - 
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3.2. In these circumstances, the allegation that the 

ISD had not registered for distribution of CENVAT 

Credit to the appellant is not sustainable.  

4. In that view, we hold that the ISD has correctly 

distributed the credit to the appellant and the 

appellant has rightly availed CENVAT Credit thereof. 
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Therefore, we do not find any merit in the impugned 

order and the same is set aside. 

5. In the result, the appeal is allowed with 

consequential relief, if any. 

   (Dictated and pronounced in the open court) 

 

 

 
                                                                (ASHOK JINDAL) 

                                                              MEMBER (JUDICIAL) 

 
 

 
                                                               (K. ANPAZHAKAN) 

                                                             MEMBER (TECHNICAL) 
Sdd 

 

 

 

 

 Sd/- 

Sd/- 


